GOVERNMENT OF IHDI% 5
CENTRAL BOARD OF DIRECT TAXBS
Nev Delhi, the 1st January, 1976.

No., 1171 (FJ¥o,261/6/75-IT3): In exercise of the powers
conferred by subesection (1) of Bection 122 of the Income=-tax
Aot, 1961 (83 of 1961)Xe? ail other powers enabling it ip that

~ behalf and in partial modification of ali previous notification
in this regard the Central Board of Direct Taxes hereby direots

assessed to Income-tax oy Super-tax in the Income=-tax Cireles,
Wards and Distracts gpecified in the correspinding entyy in

Schedule
‘ﬁ:‘ﬁi _E !”EI T T '.Iliii ot g“ii Wards & Districts
2. Central Range IT, (a) Central Circles-I, II,III,IV,X
New Delht, MK XIYI & XV, New Delhi

Where an Income-tax Clrcle, ward or District or part
thereof stands transferred b . this notifieation form one range
te nother range, appeals arising out of the assessments made in
that Income-tax Cirole, Ward or District or part thereof and
rending immediately before the date of this notification before -
the Appellate Assistant Commissioner of Ineome-tax of the reages
from whom that Income-tax Cirecle, ward or Digtriet or part
thereof 1s transferred shall from the dgte thig notifiecation
takes effect be transferred to and dealt with by the Apfellate
Assistant Commiggioner of Ahe range to whom the said ¢ rikde,
ward or District or part there#f is transferred,

This notification shell take effect from 1,1,1976,

o
(B+Ramaswami)
Under Secretary

Explanatory notes

The amendment has become necessary consequent on
ereation of a new Ciroel: i.0, Central Oirele XV, New @elhi,

( above moty does not form a part of the
notification but is intended to he mewes. B DArt of N



e 3w

84 Salary Circle, (fadsntoree

3. setaopend Civeld (all Septions}.

10. Pellacai Cirole (all Sectiem)

10, Txoess Prafite Ty Piralss, Celsbnivwre

13 fgecial Survay Clrels, Colshatery (new
Cipols fermé wikh affant frem €.10:1575)

Salam Range, 1+ Salsm Circle.
Selomi 2+ Compawy Cirels,
, . 3. Cirele ¥, Salew
44 Cirels 11, Sals |

 Be Krishuagird Civgies
1 Seotius)

83 Erode Throle
Where an Incese~tax Circls, Ward e« Bistrict & port-~
Gares? stanis iransterred by this N itication from snk

- Raugs to ameiey Range, sppeals arisjng sot of ausesyimnts
sede is thet Ircwamwtex Cirols, Tard|er Ristrich e part
theres! aod yending fwediately Mfate the date of this
Hotif{ention bofare the Appellats Audistant Cemuigsiensr at
the Bange feowm vhur that Inetwm-iax Pirels, Yard w Bisteiod
ar part Deresf is trannferred shall) fres the dote 3 3

thiy Netificailien shsll taks effect e dwaanferced te and
dealé with by the agwollate dssistash Comisnismar of £
Rumge to vhon the aaid Sively, Ward r Digtrict e part
theres! 1s tramaferreds ' :

This Netitication shall teke effsct fres 1141016

_—
s Re. ..
) : ;i

Thoat ausniments have wooss aloessary N aspeast of
apelition of tes Zanpe of Ampe 1late|Ass intant Comeignionss,
Aange, Nadurai awd csussquential. <arganisntion of the
Appeliate Annintent Commizaiumrts s in Tamil Nedag

{T™he oWiwi nste dosn xat farm. pirt of the Notification
Wt is intended tv be mrely chriﬁ?nuw}u |
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